FORM A
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF APPLE LAND DEVELOPMENT PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor APPLE LAND DEVELOPMENT PRIVATE LIMITED
2. Date of incorporation of corporate debtor | 22/01/2008
3. Authority under which corporate debtor | ROC — Mumbai
is incorporated / registered
4, Corporate Identity No. / Limited Liability | U70102MH2008PTC178121
Identification No. of corporate debtor
5. | Address of the registered office and | 2348, Building No. 49, Shree Satya Sai Kripa Soc.
principal office (if any) of corporate | Gandhi Nagar, Opposite MIG Cricket Club,
debtor Bandra (East), Mumbai, Maharashtra - 400051
6. Insolvency commencement date in | 14-02-2025 (Friday)
respect of corporate debtor Order received on 16-02-2025
7. Estimated date of closure of insolvency | 13-08-2025 (Wednesday)
resolution process
8. Name and registration number of the | Mr. Nilesh Rajendra Kothari
insolvency professional acting as interim | IBBI/IPA-002/IP-N01225/2022-2023/14132
resolution professional AFA Valid Till 31.12.2025
9. | Address and e-mail of the Interim | A-703, Iskon Riverside, Near Shelaleikh Society,
Resolution Professional, as registered | Shahibaug, Ahmadabad, Gujarat, 380004
with the Board Email Id: ca.nkothari@gmail.com
10. | Address and e-mail to be used for | 410, 4th Floor, Bluerose Industrial Estate
correspondence  with  the interim | Near Metro Mall and Tata Power Petrol Pump
resolution professional Western Express Highway, Borivali East —
400066 Mumbai
Email Id: ibc.appleland@gmail.com
11. | Last date for submission of claims 28-02-2025 (Friday)
12. | Classes of creditors, if any, under clause | NA
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | NA
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and Web link: https://ibbi.gov.in/home/downloads

(b) Details of authorized
representatives are available at:

Not Applicable

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench, has ordered
the commencement of a Corporate Insolvency Resolution Process of APPLE LAND
DEVELOPMENT PRIVATE LIMITED on 14.02.2025 (Friday).




The creditors of APPLE LAND DEVELOPMENT PRIVATE LIMITED, are hereby called upon to
submit their claims with proof on or before 28.02.2025 (Friday) to the Interim Resolution
Professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

N“_ESH Digitally signed by

NILESH RAJENDRA

RAJENDRA KOTHARI

KOTHARI  Tasas 0830,
Nilesh Rajendra Kothari
Interim Resolution Professional
In the matter of Apple Land Development Private Limited
IBBI/IPA-002/1P-N01225/2022-2023/14132
Correspondence Address: 410, 4th Floor, Bluerose Industrial Estate,
Near Metro Mall and Tata Power Petrol Pump,
Western Express Highway, Borivali East - 400066 Mumbai

Email Id: ibc.appleland@gmail.com

Date :17.02.2025
Place : Mumbai
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FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation & of the Insoivency and Bankrupicy Board of India

(Insolvency Resodution Process for Corporate Parsons) Regulations, 206)

FOR THE ATTENTION OF THE CREDITORS OF APPLE LAND DEVELOPMENT PRIVATE LIMITED

AELEVANT PARTICULARS
1. |Nameofcoporatedebtr  |APPLE LAND DEVELOPMENT PRIVATE LIMITED
2. |Date of mcomoration of corporate (229072008
dabior
3 [Authordy wnder which comporate |ROC - Mumbad

deblor s Incorposatid / reglstened B
4 |Corporate |dertity Mo / Lirdted |U70102MH2008PTC1 78121
Leability  pdentilication Mo, ol
corporate debbor

b, |Address ol e registored afhce and

peincipal affice (il any) of corparale

2348, Building Mo, 49, Shree Salya Sai Kripa Soc.
Gandhi Nagar, Opposité MIG Cricket Club, Bandra

dablor (East), Mumbal, Maharashtra - 400051
6. |Insolency commencement date in | 14.02-2025 (Friday)
respect of corporate deltor Order raceived on 16-02-2025

7. |Estmafed date of closore of
inspheancy resolifion process

B, |hamwe and registration number of
the insolvency professional acting
a5 Intesim resolution professional
8. |Address and e-mail of the Interim

153-08-2025 (Wadnasday)

K, Milesh Rajendra kothar
IBELIPA-0020P-NO1225/2022-2023/14132

AFA Valid TiN31.12. 2025

fA-103, Iskon Riversiie, Mear Shelataikh Society,

Rezalution”  Professional,  as [Shahibaug, Ahmadabad, Gojarat, 390004
registered with the Board Email Id: ca.nkathariEhgmail. com

10, |Address and e-mail 1o be usad Tor (470, 44k Boar, Bluerasa industaal Estate
carrespondence with the tarim (Mear Matra Mali and Tata Power Petrol Pemp
rasdlution professeanal Weslem Exprass Higlway, Boswall East — 200066
Mumba

Emad |d: |be_appleand @amail com
11, |Lastdate for submission of claims [28-02-2025 (Friday)

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF VINDHYAVASINI ISPAT INDUSTRIES PRIVATE LIMITED

RELEVANT PARTICULARS
DETAILS

Sl i PARTICULARS
No. |
1. |Name of corporate debtor

Vindhyavasini Ispat Industries Private Limited

2. Date of incorporation of 02/11/2010
corporate debtor
3. Authority under which corporate| ROC Mumbai

debtor is incorporated /
registered

4, Corporate Identity No. / Limited
Liability Identification No. of
corporate debtor

5. Address of the registered office
and principal office (if any) of
corporate debtor

6. Date of closure of Insolvency
Resolution Process

7. Liquidation commencement
date of corporate debtor

8. Name and registration number
of the insolvency professional
acting as liquidator

9. Address and e-mail of the
liquidator, as registered with the
Board

U27310MH2010PTC209729

Flat No. 101, OG-Ill, Oberoi Garden, Thakur Village Off
Western Express Highway, Kandivali (E), Mumbai City,
Maharashtra-400101, India

06.01.2025

27.01.2025 (Copy of order received on 17.02.2025)

Name: Asish Narayan

Registration No.:

IBBI/IPA-002/IP-N00444/2017 2018/11274
Address: 4A/703, Whispering Paims, Lokhandwala,
Kandivali (East), Mumbai, HDFC BANK, Maharashtra-
400101

Email: cs.asish@gmail.com

12, |Classes of crediors, if any, under [NA
tlausa (b} of sub-section (GA) of
section 21, -asceriaimed by ‘the
Inferirm resolution professicnal

13, |Kames of Insolvency Professionats |MA
idantifad fo act as  Authossed
Raprasantitive of cradilors m 3
chass (Thise names bor gach class)
14, |{a] Ralevani Rorms and

(b} Dhetails al alihanzed
reprasenialives are available at;
Malice = herely gaven that the Matonal Compary Law Triounal, Mumtbal Bench, has ordersd the

commencement of & Corporale Insclvency Resclution Process of APPLE LAND DEVELOPMENT
PRIVATE LIMITED on T4.02.2025 (Friday].

The creddars of APPLE LAKD DEVELOPMENT PRIVATE LIMITED, are herely callad upon o submit
hair claims with proof on or before 28,02, 2025 (Friday) to the: Intenm Resalilion Prolessional al the
addrass manfaned gairet entry Mo, 10

The financzal credilors shall submit thair claims with proof by edartranic means onby All ofher cradibars
ey subimitthe claims with grood in person, by postor I':ﬂf,'elernrn:-n G MEaNs

Suhmission of false ar misleading proofs of claim shall asiract penalies;

Wab link; hifps: kb gow.inbama downkads
Kot Applicable

Hilesh Rajendra Kothar

Infarm Reschution Professional

In the mattar of ople Land Devefopmand Prevate Limited
IEBLPA-DOEEP-NIN 22002 2:2023 141 12

Correspondence Address: 410, 4t Floor, Bluerss Industial Extabe,
Mear Matna Mal and Tala Povwes Palrd Pump,

Westam Express Hiphway, Borval Eest - 400086 Mumbai

Email 1d: ibs applelandglgrmail.com

Date: 17.02,.2025
Place: Mumbai

HARYANA CAPFIN LIMITED
Registerad Office: Poe Magar, Wilage Sukel, MH, 17, B.K.G Road, Taluka Roha, Distt
Raigad - 402128 (Maharashira)

Corporate Office: Plot Mo, 30, Instibutional Sector 44, Guragram - 122003 [Haryana)
Interim Corporate Office: Plal Mo, 106, Insttutional Sactar 4, Garugram -1Z2003 (Haryana)
Ph.: =91-02194-236511, 238578 Fax: +91-02194-238513
E-mail; mvestors@harvanacapfin com Website: www hasyanacapiin.com
ClH- L272058H1R9EPLC236139
MOTICE Is hereby green pursiantio the provisiens of Sechion 110 and olber appacabile pravigions,
if Ay, of b Compansgs 86 2013 {iha "AC”) read with the Companies (Mansgemant and
Adminesiraban) Rules, 2014 PRules’), Securitas and Exchanga Board of india (Lizting Obfigations
and Disclosure Raquirements) Regulations, 2085 (*SEBI Lizsting Regulations®], Secretarial
Slandard on Genera Maelings [55-2), as amended from time to Bme and In accordanes with
hid galichelimes prascmbed By the Ministey of Corporase Allaes [MCA') for bolding gameral meatings
{ gonducting Posial Baliat process through a-valing wde Genaral Circular Nes, 14202 dated
Heh April 2020 1702120 dated 13th April 2020, 22/2020 dated 15th Juna 2020, 3372020
dated 28th September 2020, 3W2020 dased 31st Cecember 2020, 1002027 dased 23rd Juna
2021, 22021 dated Sth December, 021, 32022 dated Sth May, 2022, 11/2022 daled 25th
Dacambar, 2027 0%202] dabed 25th Baptember, 2023 and 087024 dabed 15k Baptembear,
2024 [cofactvesy rafarred to &z 'MCA Circulas’), that the resalution as set cut in tha Posial Ballot
Motice dated 28th January, 2025 is proposed o be passed by the members through Postal

Ballat ondy by rempde e-voling process.

In ferms af relevant prowisans of the Act and in accordance with MCA Circutars, tha Pazial Ballod
Motice along with the instructions regarding remote e-vating has baen sent oaly throvgh email to
all thgsa Members. whose email adoress = registerad with the Campany!D=paositaries/Tepasitary
ParticipantsRegistrar and Share Transfer Agent (RTA} of the Camp any and whosd namrd i5
recofded in lha regestor of membars or n the register of bandhfcial owners maintaimed by Lha
Depasitonas as an the cut-off 1e. 07th February, 2025 A person who is not a mambar on the cut-
off date shall ascordingly treast the Pestal Ballot Motca for mformation purpase oaly

In comgliance with the requremants of ihe MO Ciroutars, physcal copy of Postal Ballod Motice
alpny with Postal Balol Forms and pre-pasd buziness arvelope wil nod be seal ta the shamehaldars
far this Postal Balled and zhareholdars ara required o communicale thair aszand or dissent through
the remate a-woling system ondy, Electramc copias of the Postal Ballot Motice have b2en sent to
all the members an 17t February, 2025 whose emall ids ane registersd with the CompanyRETAS
Dapasilety paricipant(s)

The Postal Ballat Motice will glso be avaifable on the website of the Company at
ww haryanacapfin.com, Stock Exchange te BSE Limited [BSE'} al www beeintia com and gn
the wibste of NSOL al weww evaling nsdl.com

The facility of casting the votes by the members Ma-voding”) will be provided by Mafional Securities
Depaository Limited (MS0L) end the detaled procedure for the sama has been provided in the
Postal Balled Motice, The remale e-vating pefiod commences on Wednesday, 190 February, 2025
fram Q%00-a.m. (F5Thand ends at 05.00 p.m. (IST) on Thirsday, 26eh March, 2025 The e-valing
modute shall ba disabled by NSDL fod voSng thereafler. Remote e-valing shall ol be: afoed
bevond the seed fime and dale. During this penod, members of the Company, holdng shares
elther in physica form or in dematerialized form, 25 on the cut-aff date of OFth Februany, 2025,
ray cast thelr vobe by remabe evaling on 1he resalution as sel out in the Postal Ballot Kalice
The Company has appainied Mr. Rajesh Gupta (CF: 28258, FCS:4E70), Practising Company
Sacrataryas sorutinizer for conducting the postal ballsd process by way of remode a-voling ina fair
antd transparant manner
Membors who hawa not registerad their a-mail addrass with tha Comoany'RTADepostory ¢an
now register the same by sanding a ragquest fo Alankit Assignments Limited or email =t
riaf@alankitcam. Membsrs holding Shares In demat form are raguested %o regisier ther a-mail
andress wilth thelr Depository Parficipants onby. The registered e-mall address will be ased far
sirding Fubure Sommunicatians
The Raszultof the Postal Babat will be declared within twe warking days from tha canclusion af tha
remmate e-voling, The said results along with the Scrutiniser's Repor shall be placed on the websita
al the Eﬁl‘l'lpill'l!r alwww laryanacapfin com and on the websile of NSDL al www. evoling, nsdl com
and he same shal b cammuticatad 8 Be Steck Exchange smmofanpoushy
In case of any guemes, you may refer the Freguently Asked Questons [FACS) for Shameholders
and e-voling wser manwal for Shareholders available a1 the download . section of
wirw gyaling.nsdl.com of call ol 022-38867000 or send a requist to Ms. Pallavi Mhatre al
avoting@nsdl.com. The grievances. can also be addressed {0 the Company al
inuestorsfharyaracapfin.com
For Haryana Caplin Limited
Sd-
Pratham Rawal
Company Secretary
M. No. ACS-58517

Place: Gurugram

JINDAL

DOiate - 17th February, 2025

i Rrsap

Indian Bank

- "IF:I'_\—E.F-.-ILJ Zromadsl --__

VASAI (W) BRANGH : 1, Homapge Bhavan, Richmaond Towr-l1, Bhabeds Raka, Vasai West,
Dt Palghar-401 207 - Tel, Bo, [1250) 2384777 - E-madl ; vasaidindiantank.co.in

Ta,
1. Wr. Mayur Mangaldas Fadhav (Sorowen 2. Mrs. Surekha Mangal Das Jadhav [Baroeern)
full address of the borrower firm, Proprieior and Guaramaor's proposed for classification
8% Willul Defaulter ta be given individually
Show Cause Nolice for Classification as Wilful Defaulter
Ade, @ N Mayar Mangaidas Fachav & Mrs. Surekha Mangal Oas Jadhay
with Vazai Branch, Mumbai West Zone

Crear Sir,

A vour reqisast, the Bank through its Wasai Branch hag sanclionad cradit facility of ¥ 047 Cr,
for Home loan under sole banking to Mr. Mayur Mangaldas Jadhav & Mrs Surekha Mangal
Daz Jadhew whare 1. Mr Mayur Mangaldas Jadhav and 2. Mrs Surakha Mangal Das Jadhay
a8 Borrnvess

That the Borrower detadlted in meeting ds payment [/ repayment abligations fo the Bank as
pearr L of saneilan and has faiked 16 regularse he account. AS Sech, theabkdwe mentioned
account {5) has f have been classified as Non-Pedorming Assat on 20000, 2023 3= per RBI
Gisldelings.

That tha Wikl Detaulter Meptification Coemmsties (WDIG) of the Bank has obseread number of
Financial irregulanies |0 he canduct / operation of accountis] & non-complance of erms &
conditons of sanction and more specifically undernoted ones which all within ane or mara of
ihe foalures 5o aut in pars 3 (1)1 of the Resarve Bank of India | Treatment of Willul Defawlbars
and Large Defaulters) Diregtions, 2024

Relevani clawse of para 3 (1) |Evidence of wilful defauli disclosing the acts of
{1} af the Beseéree Bank of India |omEssion or commission by the Borrower / Proprietor /
{Traatment af Witul Defaulters and |Guarantor(s) bazed on which thig show cause notice is
Large Defaulters) Directions, 2024 |istued for the classification as willul Defaulter
Thi kan vwas santhoded on 06.02. 2018 fod purchase af
Flat Mo, G 104 at Kapil Kung CHSL., R. B. Kadam Marg,
Blaabwadi, Ghalepar, Mumbal Weast Mumbi-40D (84
Siphoning of Funos: iy be used for residential purpose by cur Vasai Branch
Tha  wnit has  defaufted i undar 20 Mursbai WEST,
meeling s payreent J repavment (A5 per unid visit report dated 03.04.2021 and
phikgations 1o the lender and has |B6.08.2024, il s cbsarved that thers is Mo Fal bearing
siphoned off the funds so that the [No. G102 in the above Gomplex raher @ Flat No. 104 on
funds have nak been ififmed for the |tha 17 Meor was ther wihich bElongs o Mr and Mrs
speciic purpose for which finance |Ashar wha s nak our borrower
was davailed of, nor are the londs (Hence, the barrowar has not created asset out of Bank
available with the unit in the form |finance and misaporopriated the fund far piher purposes
of aihar assels i callusian with the buildes Ms. Shreenath Corparation
(Mr, Miraj Ved).
It is apparant fram the above that borrowear has siphaned
the funds In connlvance with the buillder,
The above evidence of willul default on the part of the Borrower Compary, [t Director and
its Guaranior have bean pcamined by tha Bank's WDIC consisting of the fellowing mambers:
1. M. Maya Nagarajan, Chief General Manager, Chairperson
2. Mr. Bam Kymar Das, Gararal Manager, Membar
3. Mr. Bakesh Sahgal, General Manager, Member
The commilies is prima facie satizlied that there is possibility of an evant of Withul Defautt
A5 such, this Show Cause Motice 15 being Issued calling you 10 make yaur submission against
the evidence of witful defauld mentionesd aboee, within 21 days from the ssuance bareof,
Please note that |n case no sibrssion 15 received within stipulated period of 21 days from
ihe date of receipt of this natice or Wilful Defacltar Identification Committas of the Bank is nod
satiztied with the stbmiszion made by wau, then Willul Detaulter Identification Committes of
the Bank shall procaed to maka a propesal fo the Wilful Defautter Review Committzecf the Bank
Jor classilying you-as Willul Defaolter and on such classification by Willul Defadlter Revew
Committan, yaur phatograph shall be published and your nama as wiltul defaulter shall he
reported to BBI, CIBIL and other Credit Infermation Companies in terms of REI guadelings and
the Bank may also take appropriate legal actan as per applicabs I,
Thiz SCH i issued with the approval of Wiltul Delaulter Idemilication Commitlee of the Bank.
Mame Of Branch Manager : Raman Kumar
seale-Senior Manager
Designated Dfficer
By Wiltul Defaulter Identitication Committee (WDIG)|

10. |Address and e-mail to be used
for correspondence with the
liquidator

Address for correspondence: C/o Resurgent
Resolution Professionals LLP (IPE)

602, 6th Floor, Central Plaza, 166, CST Road, Kolivery
Village, Kalina, Santacruz (west), Mumbai -400098.
|Email Id (Process specific): cirp.vvipl@gmail.com
11.  |Last date for submission of 19.03.2025

claims

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench, Court -1, has ordered
the commencement of Liquidation Process of the Vindhyavasini Ispat Industries Private Limited on
27.01.2025. (Copy of order received on 17.02.2025).
The stakeholders of Vindhyavasini Ispat Industries Private Limited are hereby called upon to submit their
claims with proof on or before 19.03.2025, to the liquidator at the address mentioned againstitem No.10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proof in person, by post or by electronic means. The claims may be filed in
the prescribed format and with complete details duly notarized.
Submission of false or misleading proof of claims shall attract penalties. Sd/-
Asish Narayan
Liquidator
In the matter of Vindhyavasini Ispat Industries Private Limited
Reg. No. IBBI/IPA-002/IP-N00444/2017-2018/11274
AFA Number: AA2/11274/02/311225/203699
AFA Valid Up to: 31-12-2025

Date: 17.02.2025
Place: Mumbai

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Regl.Off, : 70T, Rahela Centre, Free Prass Joumal Road, Natman Palnt,
Mumbai-21. Pho{O2206747 2117 Fax; (022) 6747 2118 E-mail; infoi@authum.com

POSSESSION NOTICE [As per Rule B{1] of Security Interest [Enforcement) Rubas, 2002

Whereas the undersigned baing the Autharized officer of the Authum Investmant &
Irdrastiructure Limited 1AL b Resulting Company pursuant the demerngar r‘_:-fl-ﬂl'l(l!n;;
business from Reliance Commearcial Financa Limited (TRGFLT) 1o AHL vide NCLT
ardes dated 10.06 2024, under the Securitization and Reconstruction of Finanoial
Ameds-and Enforoament of Sacunly Intesast Al 002 and in exergse of Powars
conferrad under Section 1342} read with Ruie 3 of the Secunty Intersst (Enforcament |
Rules 2002, Issued a Demand Motices dated 29-08-2024 calling upon the bomower
AMIT KHERAJ BHANUSHALI, Co-Bormowars PURVIAMIT BHANUSHALL 1o repay
the amount menticned In the notice baing Rs 2,7545.043- (Rupeses Two Crore
Seventy Flve Lakh Forty Flve Thousand Forty Three Only) under Loan Account
No. RHHLMUMO0OQOETITS wilh furifeer mlerest and costs wilhin 60 days Trom ha
date of receipt of the said nofices
Thia Bormowe having Tatked 1o repay the amouni, nabkoe & harehy goven o the
Bormowern'Co-Barmowear and the puablic inogenaral that the undersigned has takan
SYMBOLIC POSSESSION of the property described herain below in exercise of
powiers conferred on Bimher uncder Section 1344 v al the smic At raacl wilh Buds 8 of
the said rules on this 12th of February of the year 2023,
The Bosrower! Co-Barmowsr in parlicular and the public in general s hessby cautionsd
rrat b0 chial willhs the proparty and any dealings with the propery will bé subject 1o 5e
charge of the Authum Investment & Infrastructure Limibed for an amount of
R=.3,00, 34,051 (Rupees Threa Crore Thirty Feur Thousand Fifty One Only)as an
315t January-2025 along wilh fulure inferes! and Cosl thereon, The Borowar! Co-
Bomower’s attention iz myited to prosvisions of Secton 13(8) of the sakd Act, in respect
af time avallable, 1o redesm the sacured sasats

Description of immovable Property
All That Piece Or Parcel OF Land Bearing Plot Mo 283, Sector- 28, VWashi, Navl
Murnbal, Tal & Disl Thane” Contaning By Admessurament 220 5q0 Mirs. O
Thersabouwt &nd Boundsd As Follows: Thal s To Say:- On Or Towards The Morth By
10,00 Mirs., Wide Road, On Or Towarda The Sauth By Plot Mo, 285 On Or Towards
Thas Easl By Plol Mo 282, On O Tossards The West By Plot Mo, 284

Date: 12th February-2025 Authorized Cfficer
Place: Mumbal Aurthum investment and Infrestructure Limited

SIMPLEX INFRASTRUCTURES LIMITED

CiN-L45209WB1824PLC004965
Regd Office; ‘SIMPLEX HOUSE', 27, Shakespeare Sarani, Kolkats - 700017
Fhone: +81 D33-23011600, Fax; 033-228591468
E-mall: sacretanial legal@simplexinfra.com; Website: www.simplexinfra.com

NOTICE OF THE EXTRA-ORDINARY GENERAL MEETING OF THE
COMPANY, BOOK CLOSURE AND E-VOTING INFORMATION

Matice is hereby given that an Extra-Ordinary General Meeting (EGM)
of the Members of M/s. SIMPLEX INFRASTRUCTURES LIMITED (the
Company) will be held on Wednesday, the 12th day of March, 2025 at
12,30 PM through Video Conferencing (VIC)/ Other Audio-Visual Maans
(OAVM) to transact the business as set oul in the Notice of the EGM
in compliance with the applicable provisions of the Companies Act,
2013 (the Act) read with Rules thereunder and General Circulars dated
8th April, 2020, 13th April, 2020, 5th May, 2020, 13th January, 2021,
14th Decembar, 2021, 5th May, 2022, 28th December, 2022 and 25th
September, 2023 issued by the Ministry of Corporate Affairs (collectively
referred to as 'MCA Circulars’) and the SEBI (Listing Obligations and
Disclosure Requirements) Hegulations, 2015 (“Listing Regulations") read
with SEBI Circular dated 13th May, 2022 and 5th January,2023and 07th
October, 2023 ('SEBI Circular' ) without physical presence of Members
at a commaon venue.

In terms of MCA Circulars and SEBI Circular, the Company has comphsted
dispatch of Notice of the EGM of the Company, inter alia, containing
the Explanatory Statement pursuant 1o section 102 (1) and section 110
& Rule 22 of the Companies (Management and Administration) Rules,
on 17th February 2025 through elecironic mode only to those members
whose e-mail addresses are registerad with the Company/Registrar &
Share Transfer Agent (RTA) or Depository Participant(s). The requiramant
of sending physical coples of the Naotice of the EGM has been dispensed
with vide aforementioned MCA and SEBI Circulars. The aloresaid
documents are available on the website of the Company at
www.simplexinfra.com and on the wabsites of the Stock Exchanges
viz. www.bseindia.com, www.nsaindia_com www.cse-india.com and
NSDL at www.evating.nsdl.com.

The Notice and Explanatory Statement will be available for inspection
in electronic moda from date of circulation of this notice up 1o the date
of EGM. Members are requesled to write to the Company on
secretarial.legal@simplexinfra.com for inspection of the said
documents,

Instructions for remote e-voting and E-voting during the EGM

In Compliance with Section 108 of the Companies Act, 2013 read with
Rule 20 of the Companies (Management and Administration) Rules,
2014 as amended from fime to time, the Secretarial Standard on General
Meetings ("S5-27) Issued by The Institute of Company Secretaries of
India and Regulation 44 of the SEBI Listing Reguiations, the Comparny
is providing o its Members the facility to exercise their vote by electromic
means in respect of the business to be transacted at the EGM and for
this purposa, the Company has appointed National Securities Deposiony
Limited (NSDL) to facilitate voting through electronic means. Member
holding shares in physical form or dematerialized form as on the “Cut-
off date" |.e Wednesday,05th March 2025, can cast their voles
glectronically through electronic voting system ("Remoie e-voting®) of
NSDL at www.evoting.nsdl.com.

The detalled instruction for remote e-voling are given in the Notice of
the EGM. Members are requested to note the following:

a) The Special Resolution as set out in the Notice of the EGM will be
transacted through voting by electronic means only.

b) The Remote e-voting period commeances on Saturday, 08th March
2025 at 5.00 A.M. and ends on Tuesday, 11th March, 2025 at
5.00 EM. Remote e-voting module will be disabled by NSDL for
voting thereafter. Once the vole on a resolution is cast, the Membaer
cannol modity it subsegquanily.,

c) The faciiity of E-voting system shall also be made available during
tha Meeting and the Mambers attending the Meating, who have not
casl their vole by Remaote e-voting shall be eligible 1o cast their vole
through e-voting during the meeting. The voting right of Members
shall be proportionate to their share of the paid up equity share
capital of the Company as on the Cut-off date, ..e Wednesday, 05th
March 2025.

d) The Members who have cast their vote(s) by Remote e-voting may
also attend the EGM but shall not be entitied to cast their vote(s)
again at the EGM.

@) Any parson who acquires ghares of the Company and bacomas a
Meamber of the Company after sending of the Notice and holding
shares as of the Cut-off date, may obtain the useor ID and password
by sending a request at evoting@nadl.co.in. However if a persan is
already registerad with NSDL for e-voling then the axisting Usar ID
and Password can be used lor casting their vole. A parson whao is
not a Member as on the Cut-off date should treat the Notice of the
EGM for information purposes only. The login credentials used for
E-Voting may be usad to attend the EGM through VC/DAVM.

fi Tha Register of Membars and Transfer books of the Company will
remain closed from Thursday, 06th March 2025 to Wednesday, 12th
March, 2025 (both days inclusive),

g) The Company has appointed Mr. Alul Kumar Labh, Practising
Company Secratary (FCS - 4848/CP - 3238), Kolkata, to act as the
Scrutinizer, 1o scrutinize the e-voting process in a fair and transparent
IMEannar,

h) In case of any quenias / grievances connacted with Remote e-valing
and @-voting during the maeting you may rafar (o tha Freguantly
Asked Questions (FAQS) and ‘e-voting user manual for Membaers
avallable at the 'Downloads' Section of www.evoting.ned|.com
Members who need technical assistance belora/during the Meaating
may sand a requast al evoting@nsdl.co.in or call 022 4886 T000 or
contact Mr. Amit Vishal, Asst, Vice President / Ms. Pallavi Mahatre,
Senior Manager from NSDL, 301, 3rd Floor, Naman Chambers,
G Block, Plot No - C-32, Bandra Kurla Complax, Bandra East,
Mumbai-400051 at the designated emall ids AmitV@Ensdl.co.in/
pallavidi@nsdl.co.n or at telephana no, 022 - 4886 T000.

Membars who have not registered their email addresses are requested
to register their email addresses with their respective Depository
Participant(s) and Members holding shares in physical mode are
requestad 1o register/update the emall address with the Company al
gecratarial. legali@simplexinfra.com along with signed requast letier
mentioning name, address, folio no., mobile no. and email id of Member,
scanned copy of PAN card and sell attested copy of any address proof
(l.e, Aadhar, Driving License, Passport, etc) in supporn of address of the
Member as registered with the Company o receive the EGM Notica,

For SIMPLEX INFRASTRUCTURES LIMITED
Sd/-

B. L. Bajoria
Place : Kolkata

Dated : 17th February, 2025

Compaip BRAIBIEKD| GPAPETT

NOTICE OF LOSS5 OF SHARES OF HINDUSTAN UNILEVER LIMITED

{Farmarty Hindiestan Lover Limited (HULJ}
Regd, O Hindustan Unilever Limited Unibever Hoause,B D Savant Marg,
Chakala, Andheri [East) Mumbai-400 093

Motice s hereby ghven that the following share certificates hasthave been reporbed
as |osbtmisplaced and company intends o issue duplicate cedificates in ey
thereof, in due course. Any person who has g valid claim on this said shares shoukd
lodge such claim with the company al ils registerad office wilhen 15 days hereol

Marme of Holdar FolioNo | Mo ofShares | CortPeate | pigtincive nos
Narayandas N Rizvani gg 2135769 | 174407563-174407612
jointly Mrs Mayadevi N [ HLLZS69574 26 23570 | 174407613-1748097662

Rizvani (Deceased) Total-126 | Z1ISTT1 | 174497683-174497688
PLACE: MUMBAI NAME OF SHARE HOLDER

DATE: 17.02.2025 Marayandas Navalrai Rizwani

UNIMONI FINANCIAL SERVICES LIMITED

RO: M.G. 12 & 13 Ground Floor, North Block, Manipal Centre,
Dickenson Road, Bangalore - 560 042, CIN No. U85110KA1995PLCO1B17S

PUBLIC NOTICE

This s to inform the Public that Aoction of pledged Gold Qrnaments will be
cenducted by UNIMONI FINANGIAL SERVICES LIMITED on 20.02.2025 at 10:00
am at the respective centars given below. The Gold Omaments fo be auctioned
belong to Loan Accounts of our various Customers wio have failad to pay their
duas. Our notices of auction have baan duly issued to these borrowers. The Gold
Ornaments to be auctioned belong o Overdue Loan Accounts of our various
Customers mentionad below with branch name,

Auction Cenire Address & Loan Nos: MUMBAI - MIRA ROAD (MUI - OFFICE NO
1.2,3, FIRST FLOOR.52 - SHOPPING CENTRE,BUILDING NO A, 63,/64, SHANTHI
=401107,Contact No.9819142430) 2088157 .

ves the right to alter ke number of accounis to be
postpone [ cancel the auciion withoul any prior nolice)

avctioned |

dorer & Canara Bank <4\

nol contacted the Branch and have nol remitied 1o locker rent arrears.

the cosl and sole sk of the hirers or their legal representatives / heirs,

NEW MARINE LINES BRANCH :
37-"Kshmalaya”, Opposite Patkar Hall,
New Marine Lines, Mumbai-400 020,
Tel. : (022) 2200 6668 E-mail : cb1389Ecanarabank.com

(Default due to non-payment of locker rent by hirer)
A Public notice s hereby given to all the persons concerned and public in general that the person's named
under this notice have availed the facility of safe deposit lockers at the below menticned branches of Canara Bank
(inclding branch of e-Syndicate Bank), The respective branches have already addressed individual letters [ Notices
by registered post with acknowledgement due (AD) to locker hirers | LOA at the latest available address as per our
Bank records with a request to remift the amears of Locker Rent. Despite of these notices, the locker hirers / LOA have

Betow mentioned Locker Hirers. and their legal heirs are requested to consider this-as the FINAL NOTICE and contact
the Branch concarnad with necessary documants and remil tha Jocker renl arrears within 10 days lrom the dale of
publication of this nofice failing which the Bank will break open the lockers without any further notice or intimation, at

LIST OF THE HIRERS HAVING LOCKER ARREARS AND PENALTY ARREARS:

‘IMPORTANT’

Whilst care is taken prior to
acceptance of advertising copy, it is
not possible to verify its contents.
The Indian Express (P.) Limited cannot
be held responsible for such contents,
nor for any loss or damage incurred
as a result of transactions with
companies, associations or
individuals  advertising in its
newspapers or Publications. We
therefore recommend that readers
make necessary inquiries before
sending any monies or entering into
any agreements with advertisers or
otherwise acting on an advertisement
in any manner whatsoever.

Sr. | Name of The Branch Mame / | Arrears Due &
Ne.| Locker Hirers i Locker M. |~ cooactMo. |Last Operation
Address 1 - Flat Mo, 1, 7 Floor, B, Kanti Apartment, 19 CANARA Arraars c
LASSIFIED CENTRES IN MUMBAI
’ EMITA 5. Band Stand, Bandra (W), Mumbai-400 050 {Previoushy El..ﬁ.MF.: Due T
THAKKAR | Address 2 - Cio. S. S. Development Carp. 117, Neptune| S TNDICATE| New Marine | More Than || | Pader 0, )
Arcade, Guru Manak Road, Bandra (W), Mumbai-400 050. BANK) Line 4 Years 2422 03445,
E dll' gATEg;:ldvertignigl, W
Date :18.02.2025 Branch Manager Mobole :§2§Zk4g9%/(99)30949817
Place: Mumbai Canara Bank | | Achicvers Media

Bandra (W.),

Phone : 22691584
NAC

CIN: L46632MH1285PLCO3TRS2

FOR THE QUARTER ENDED ON 31.12.2024

MARKOBENZ VENTURES LIMITED

(Formerly known as Evergreen Textiles Limited)

REGD. Office No. 144, 14th Floor, Alanta Building Plot No 209, Jamnalal Bajaj Road Nariman Point, Mumbai-400021.
wvw. markbenzventures.com | E-MAIL; infoi@evergresntexdifes.in

EXTRACT FROM THE STANDALONE UNAUDITED FINANCIAL RESULTS

Bandra (W),
Mobile : 9664132358

Reckon
Bandra (W.),
Mobile : 9867445557

Space Age Advertising,

Bandra (E)

Phone : 26552207

Mobile : 9869666222/ 9869998877

Kirti Agencies,
Khar (W),
Phone : 26047542.

Hindustan Advertising
Vile Parle (W),
Phone : 26146229

(Amount in Lakh)

For the Mine Month For the

2 For the Quarter Endled Ended Year Ended|| |25 v,

: Particulars Hst 30th Jist st st 31st Mobile : 9167778766

No December, | September. | Decamber, | December,|December,] March, Venture

2024 2024 2023 2024 2023 2024 Andheri (E)

1 | Todal income Trom operations 10:20.58 2024.02 | 109512 445128 | 115358 | 242084 Pur—

2 | Net Prafit/ { Loss ) for the pericd {before 1513 BT.04 388 | 16286 BTOZ | 21947 Mobile - 9152895703
Tax, Exceptional and'or Extraordinary itlems) ’ -

3 | Met Profit/ { Loss ) for the period before Tax 15.22 B7.04 3828 | 16288 | o702 | 21947 Snatens 0wy
(afler Exceptional andior Extracedinary items) Mobile : 9870703542

4 |MetProfit/ { Loss ) for the period after Tax 15.22 B 04 828 | e2ee | eroz | 21947 || | Semadreeine
{after Exceptional andfor Extraordinary tems) FPhone : 6696 3441 [ 42.

5 | Todal Comprehensive Income for the pesiod 15.22 B7.04 3828 162 66 ar.02 210.47 e e S,
[Comprising Profit! {loss) for the penod (after tax) Mobile: 9820069565/ 9820069568
and other Comprehensive Incoms {after Lax)] Keyon Publicity

6 |Equity Share Capial 1920.00 1920.00 480 1820.00 480 450 a s AP

7 [Reserves | excluding Revaluation Reserve) as 0 4] 0 i} 0 0 Lokhandvwala Advertising
EISHII-TIA e R, S TR Prone 2274 / 2631;960

8 |Eamings Per Share (of Rs. 10 - each) 10.00 10.00 10.00 10.00 10.00 10.00 o _ ’
(for continuing and discontinued operations) mcthons (. Tormatics
Bas | 0.08 0.45 0,80 0.85 2.02 4 57 8280013339
Diluted | 008 0.45 (L&D 0.85 2.02 457 §Z$PE%31;72“303M

MDTES : one : .

Director alits meeting held on 14 February, 2024

Date ; 14-02-2024
Place : Mumbai

1 The above is an extract of the delziled formal of Quarterly Financial Results filed with the Stock Exchange under Raguiabon 33 of
SEBI [Listing and Other Disclosure Requiremeants) Regulation, 2015. The full Format of the financial Results ans available on the
Stock Exchange website (www.bseindia com) and on the Company website {(www.markbenzventures.com)

2 The result of the Cuarter ended on 31st December, 2024 were reviewed by the Audit Committee and approved by the Board of

BY ORDER OF THE BORD OF DIRECTOR
FOR, MARKOBENZ VENTURES LIMITED
(Formerly known as Evergreen Textiles limitad)

Zoyz Creations

Andheri (W),

Phone: 022-26288794

Mobile: 9833364551/ 9820199918

P. V. Advertisers,
Jogeshwari (W)
Phone: 26768888
Mobile: 9820123000

Neha Agency,
Goregaon (E),
Phone : 2927 5033.
Mobile : 9819099563.

Sell- cy2
Goregaon (E)
MR. BHAVIM YOGESH SHUKLA Mobile : 8652400931
“G .DF H E ': Tu H éhark EnterEprises,
DIN : 10718852 | Phores: 02526863587

Adresult Services,
Goregaon (W)

¥

Gretex Corporate Services Limited

Registered Olfice: A-401, Floor 47, Plot FP-616, (PT), Naman Midtown, Senapati Bapat Mang,
Near Indiabulls, Dadar (w), Delisle Road, Mumbai - 400013, Maharashtra, India Tel Ne: 022 69308500;
CIN: L74999MH208PLCZEE128 Website: www.gretexcorporate.com Email 1d: infoc@gretexgroup.com;

NOTICE OF POSTAL BALLOT

Notice = hereby given that pursuant tooand in compliance with the provislons of 3ections 108, 110 and othar
applicable provisions, if any.of the Companies Act, 2013 (tha "Act™), Rules 20 and 22 of ihe Companies (Management
and Adminisiration) Rules, 2014, read with the General Circular Nos, 1472020 dated April B, 2020, 172020 dated April
13, 2020 read with other relevant circulars, including General Circular Mo, 0912023 dated Saptember 25, 2023 and
092024 dated Saplember 13, 2024 issued by the Minstry OF Corporate Affairs ["MCA Circulars™), Secretanal
Standard on General Meetings issued by The Institute of Company Secretaries of India ("55-2"), Regulation 44 of the
Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015, as
ameanded (the "SEBI Listing Regulations”) (including any statutory madification or re-enactiment theraof for the time
belng in force, and as amended from time o timea) and pursuant 1o other applicable laws, rules and regulations, the
approval of shareholders of Gretex Corporate Services Limited (the "Company”)is proposed for the following ordinary
resolutions as sef out below and as contained in the Postal Ballot notice dated February 14, 2025, by passing the said
resciutions through Postal Ballot by way of remote e-voting process ("e-voting™),

Phone : 28762157 | 28726291.

Samartha Advertiser Pvt. Ltd.,
Goregaon (E),

Phone: 26852294

Mobile: 9594969627

Target Media,
Goregaon (E),
Mobile: 8692959648/ 9702307711

AD Support Advertising,
Malad (W),
Mobile: 9869463650

Bijal Visual Ads.,

Malad (W),

Phone: 28835457/ 28805487
Mobile: 9322265715

Sarvodaya
Borivali (W),
Mobile : 9322139909

Ad Plus
Mira Road (E)
Mobile : 8779657505

Ashansi Advertising & Press Relations,
Mira Road (E),

Phone: 022-28114235

Mobile: 9833933502

M.S. Advertising,
Bhayander (E),
Phone: 022-28160100
Mobile: 9769711727

Sugo Advertising,
Vasai (W),
Phone : 7756982329/ 7028565571

Mayuresh Publicity,
Virar (W).

PR : . hone : 0250 — 2503913.
Sr.Mo. | Description of Ordinary Resolution o oren !
1 Increasa in Aulhonsed Share Capital and consequant amandment fo the capital clause of tha Plasma Advertising,
Memorandum of Azsociation of the Campany Panvel.
Phone : 022-27461970
2 lgsue ol Bonus Shares o
Ronak Advertising,

hittps:ifwww. bigsharmeonline_comd/

the cut-off date shall treat this notice for information purposes only

not be allowed beyond 5 PM 15T on Thursday, March 20, 2025.

thi Postal Ballot Matica.

and transparent manner.

clarifications.

17, 2025

FPursuant to the MCA Circulars, the Company has completed the dispatch of the Postal Ballot Notice: along with
Explanatory Statement on February 17, 2025 to all shareholders of the Company, who have registered thakr e-mail
addrass with the Company of with their Depository Participant and by regisiered post to those shareholders who have
not registered their email addresses as on Friday. Februany 14, 2024 i.e. the cut-off date,

The said Notice will also be available on the Company s weabsite at www.gretexcorporate. com, website of the Stock
Exchanges l.e. BSE Limited at wwwhbseindia.com and on the website of Bigshare Services Pyl Lid, al

In accordance with the provisions of the MCA Circulars, Shareholders can vote only through the remote e-voting
process. Shareholders whose names appear an the Register of Members/List of Beneficial Owners as on Friday,
Fabruary 14, 2025 will be considerad for the purpose of e-voling and voling righls shall be reckened on the paid-up
value of Equity Shares registered in the name of the shareholders as on that date, A person who is not a Member on

The Company has engaged the services of Bigshare Services Pyl Lid, for providing e-voting facility to all its
Sharsholders. Sharehaolders are requeasted to nate that e-voting will commence at 9 AM 15T an Wednasday, February
19, 2025 and ends at 5 PM IST on Thursday, March 20, 2025. Shareholders ara requested to note that e-voling shall

The instructions on the process of e-voting, including the manner in which sharehaolders wha are holding shares in
physical farm or who have not registerad thair e-mail addresses can cast their vate through a-valing, are provided in

The Board of Directors of the Company, at their meeting held on Friday, February 14, 2025, appointed Mr. Prafik 3
Ghundiyal, Propristor of P, 5. Ghundiyal & Associates (Membership Mo, FCS -ASIE03) (COR No, - 19827), Practicing
Company Secretares, Pune as the Scrutinizer for conducting the postal ballot through the e-vating process in a fair

The Scrutinizer will submit his report to the Chaiman of the Company or any other personauthorized by the Chaiman
and the result will be announced within 48 hours from the conclusion of e-voling period’i.e. onor befora 5:00 p.m. 15T
on Saturday, March 22, 2025 and will alsa be displayed an the wabsite of the Campany (www.grelexcorporate.com),
basides being communicated to the Stock Exchanges, Deposilones and Registrarand Share TransferAgent,

In case of any query and/or grievance, in respect of voting by electronic means through Bigshare, Shareholders may
refer to the Help & Frequently Asked Questions (FAQs) and E-voting user manual available al
hitpsiiwww bigsharaonline_com/ undar help section or may contast al evoling@bigshareonline_ com far any furthar

For Gretex Corporate Services Limited

Vashi.
Phone : 71012345
Mobile: 9324102060/ 9820152753

Rahul Advertising
Vashi,

Phone: 022-65119998
Mobile: 9820200044

S.Kumar Publicity,
Vashi,

Phone : 27898472
Mobile : 9820889848

Siba Ads & Communications,
Vashi,
Phone : 27892555/ 61372555

A.M. Corporation,
Thane (W).
Phone : 67311000.

Advait Advertising,
Thane (W).
Phone : 25345294 / 25380080.

Ashwini Communication,
Thane (W).

Phone : 2544 5007
Mobile : 9820927100

Mangal Advtg & Consultancy,
Thane (W).

Phone : 2538 8134

Mobile: 9869197367

Sahil Advertising
Thane (W),

Phone: 25406749,
Mobile: 9223355732

Sarathi Enterprises,
Thane (W),

Phone : 25426604
Mobile : 9920003886

Shireen Advertising,
Thane (W).
Phone : 25343648 | 25341538

Surbhi Advertising
Thane (W).
Phone: 67924448/9, 66743142

Swati Advertisers,
Thane (W),
Phone : 9820786203

Mayekar's Ad Junction,
Dombivli (E).

Phone : 0251-2862551
Mobile : 9870017985

Sd/-
Mishthi Dharmani
Company Secretary
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MARKOBENZ VENTURES LIMITED

(Formerly known as Evergreen Textiles Limited)

www.markbel

CIN: L46692MH1985PLC037652

REGD. Office No. 144, 14th Floor, Atlanta Building Plot No 209, Jamnalal Bajaj Road,Nariman Point, Mumbai-400021.

nzventures.com | E-MAIL: info@evergreentextiles.in

EXTRACT FROM THE STANDALONE UNAUDITED FINANCIAL RESULTS
FOR THE QUARTER ENDED ON 31.12.2024

(Amount in Lakh)

T THRISITA s For the Quarter Ended FortheEl:u;%Month Ye';‘:rEtr?;ed
Wﬁ[ﬂ WéT Gl Nr. Particulars 31st 30th 31st 31st 31st 31st
o December, | September,| December, |December,|December,| March,
FTIATAITITYTS 2024 2024 2023 2024 2023 2024
Wq,% T T‘R'{‘ﬁ PRl 1 | Total income from operations 1020.58 2024.02 1095.12 445128 | 1153.58 | 2429.84
2 [Net Profit/ ( Loss ) for the period (before 15.13 87.04 38.28 162.66 97.02 21947
Hﬁk_:]@ RURSE] Tax, Exceptional and/or Extraordinary items)
ﬁ—q-q:rig]—{ W 3 [Net Profit/ ( Loss ) for the period before Tax 15.22 87.04 38.28 162.66 97.02 219.47
(after Exceptional and/or Extraordinary items)
A S@Tal AR | ||4 [ Net Profi / (Loss ) for the period after Tax 15.22 87.04 38.28 162.66 97.02 219.47
SIRES] ’Tbﬁﬁw (after Exceptional and/or Extraordinary items)
. 5 | Total Comprehensive Income for the period 15.22 87.04 38.28 162.66 97.02 219.47
HeheqAq TS [Comprising Profit/ (loss) for the period (after tax)
Sregt EIECEE] and other Comprehensive Income (after tax)]
1 6 |Equity Share Capital 1920.00 1920.00 480 1920.00 480 480
= 7 |Reserves ( excluding Revaluation Reserve) as 0 0 0 0 0 0
SRR R 2t shown in the Audited Balance Sheet of Previous Year|
POt T 8 |Earnings Per Share (of Rs.10/ - each 10.00 10.00 10.00 10.00 10.00 10.00
a@— (for cor?tinuing and d(iscontinued oper)ations)
ENES R INENE Basic: 0.08 045 080 085 | 202 457
F1I ;T 29 g7 Diluted : 0.08 0.45 0.80 0.85 2.02 4.57
NOTES:

Ffaws13,

Dat

SEBI (Listing and Other Disclosure Requi

1 The above is an extract of the detailed format of Quarterly Financial Results filed with the Stock Exchange under Regulation 33 of

rements) Regulation, 2015. The full Format of the financial Results are available on the

Stock Exchange website (www.bseindia.com) and on the Company website (www.markbenzventures.com)

2 The result of the Quarter ended on 31st December, 2024 were reviewed by the Audit Committee and approved by the Board of

Director atits meeting held on 14 February, 2024

e : 14-02-2024

Place : Mumbai

BY ORDER OF THE BORD OF DIRECTOR

FOR, MARKOBENZ VENTURES LIMITED
(Formerly known as Evergreen Textiles limited)
Sd/-

MR. BHAVIN YOGESH SHUKLA

MG.DIRECTOR

DIN : 10718852

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Regi.Off. : 707, Raheja Centre, Free Press Journal Road, Nariman Point,
Mumbai-21. Ph.:(022) 6747 2117 Fax: (022) 6747 2118 E-mail: info@authum.com

POSSESSION NOTICE (As per Rule 8(1) of Security Interest (Enforcement) Rules, 2002)

Pursuant to the approved resolution plan of the Reliance Home Finance Limited
(RHFL) by its Lenders in terms of RBI Circular No. RBI/2018-19/ 203, DBR. No. BP.
BC. 45/21.04. 048/2018-19 dated June 7, 2019 on Prudential Framework for
Resolution of Stressed Assets, the order of Hon’ble Supreme Court of India dated
March 3, 2023 and the Special Resolution passed by the Shareholders on March
25,2023, RHFL has entered into the agreement to transfer its Business by way of a
slump sale on a going concern basis, to Reliance Commercial Finance Limited
(RCFL)and whereas all the rights and liabilities pertaining to the loan account (s) of
the Borrower has/have also been transferred to RCFL.

RCFL was further acquired by Authum Investment and Infrastructure Limited
(Authum), in pursuance of the implementation of the Resolution Plan submitted by
Authum on January 15, 2021 for RCFL in terms of the Reserve Bank of India
(Prudential Framework for Resolution of Stressed Assets) Directions, 2019 and
furthermore, the Hon’ble National Company Law Tribunal, Mumbai Bench,
approved the Scheme of Arrangement for demerger of lending business of RCFL
to Authum vide its order dated May 10, 2024, in view of which, the lending business
and rights and entitlements attached thereto of the RCFL stands be transferred to
and vested in Authum as a going concern.

The undersigned being the Authorised officer of the Authum Investment &
Infrastructure Limited (“AllL") (Resulting Company pursuant the demerger of
lending business from Reliance Commercial Finance Limited (‘RCFL”) to AllL vide
NCLT order dated 10.05.2024), under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of
Powers conferred under Section 13(2) read with Rule 3 of the Security Interest
(Enforcement ) Rules 2002, issued a Demand Notices dated 02nd September
2024 calling upon the borrower PORUS THAPAR, Co-borrowers RITA
VINAYKUMAR THAPAR & THAPAR HOTELS & VINAY KUMAR THAPAR to
repay the amount mentioned in the notice being 8,95,51,210/- (Rupees Eight
Crore Ninety Five Lakh Fifty One Thousand Two Hundreds Ten Only) under Loan
Account No. RHLPMUMO000055262 with further interest and costs within 60 days
from the date of receipt of the said notices.

The Borrower having failed to repay the amount, notice is hereby given to the
Borrower/Co-Borrower and the public in general that the undersigned has taken
SYMBOLIC POSSESSION of the property described herein below in exercise of
powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 of
the said rules on this 12" of February of the year 2025.

The Borrower/ Co-Borrower in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Authum Investment & Infrastructure Limited for an
amount of Rs.9,93,72,977.00 (Nine Crore Ninety Three Lakh Seventy Two
Thousand Nine Hundred Seventy Seven) as on 31°t January 2025 along with
future interest and cost thereon. The Borrower/ Co-Borrower’s attention is invited
to provisions of Section 13(8) of the said Act, in respect of time available, to redeem
the secured assets.

*** DESCRIPTION OF IMMOVABLE PROPERTY ***
OFF/LODGE 117 118 119 121 122 123 125 126 127 128 TO 129 131 132 1ST
FLOOR, THAPPAR COMPLEX, PLOT 51, SECTOR 15, CBD BELAPUR, NAVI
MUMBAI, MAHARASHTRA-400614

: Mumbai
: 12 February 2025

Place
Date

Authorized Officer
Authum Investment and Infrastructure Limited
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